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"“HE INDIANELECTRICITY' (AMEN*BMENT‘) ACT 1989

No. 32 OF 1959
[5th Sép‘temb‘er 1959]

An Act further to amend the Indian Electr1c1ty Act, 1910.

_ BE ;t enaq’;@,d by Parhament in the_Tenth Year of th,e Republic
of India- as follows:~— S |

1. This Act may be called the Indian Eldbtricity (Amendrment)
Act, 1959. .' |
2. "Throughout the Indian Eleétricity‘ Act, 1910 (héreinafter ¢ of 1gro.
referted’ to “as ' the principal Act), unless othérwise expressly
provided,— ! ;

(i) for the words “aerial line” wherever they occur, the
words “overhead line” shall be substituted; and

(1) for the words “Electric Inspector” wherever: they occur,
the words “Electrical Inspector” shall be substituted.

. 3. In section 2 of the principal Act,—

(i) for the words “have the meanings assigned to them in
that"Aet”, the words, brackets and figures “or in ‘the Electricity
(Supply) Act, 1948, have the mearings assigned to theti in g4 of 194s.
either of those Acts” shall be substituted,;

(i1) for clause (a), the following clause shall be substi-~

tuted namely:— , .

‘(a) “appropriate Government” means in relat1on to
any works or electric installations belonging to, or under
the control of, the Central Government or in relation to any
mines, oil-fields, railways, aerodromes, telegraphs, broad-
casting stations and any works of defence, the Central
Government, and in any other case, the State Govern-

ment,’,
(m) for clause (c) the following clause shall be substitut-
ed, namely:— |
‘(c) “consumer” means any person who is supplied with
energy by a licensee or the Government or by any other
person engaged in the business of supplying energy to the
public under this Act or any other law for the time being
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ed, namely: — ' .
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in force, and ‘inelidds any person whose premisés are for
the time being connected for the purpose-of ‘receiving energy
with the works of a licensece, the Government or such other
person, as the case may be;’;

(i) for -clause (f), the followmg clause shall he-substitut-

‘(f) “electric supply-line” means .a wire, conductor or
other means used, for conveying, transmitting or distributing

energy (whether by overhead line or underground:cable), <

together with any casing, coating, covering, tube, pipe or

instilator enclosing, surrounding or supporting the same or
any part thereof, or any apparatus connhected’ therewith for
the purpose of so conveying, transmitting or distributing
such energy and includes any support, cross-arm;:stay, strut
or safety device erected or set up for that purpose;’;

(v) for clause (g), the following clause shall be substiiuted;
namely: —

‘(g) “energy” means electrical energy—

(i)} generated, transmitted or supplied‘for any pur-
pose, or '

(it) used for any purpose except the transmission
of a megsage;’;

(vi) in clause (i), the words “by a licensee” shall be
omitted;

(vii) after clause (i), the following clause shall be inserted,
namely:—

‘(i) “overhead line” means an electric supply-line
which. is placed above ground and in 'the open air but does
not include live rails of a traction system, ;

(viit) in clause (1), the words “by a licensee” shall be omit-

ted and in sub-clause (i), for the words “licensee’s- premiges”, ;. .-

the words “supplier’s premises” shall be substituted;

(ix) after clause (1), the following clause shall be inserted,.
‘nardely:— ! . :

‘(ll) “State Electricity Board” in relation to any State

medns the State Electricity Board, if any,’ constituted for:

~

that ‘State under section 5 of the ‘Electricity (Supply) Act,

1948' and' includes any ‘Board which ‘functions® in‘that State
under sections 6 and 7 of the 'said Act;y’;

.
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() for clause (n), the following clause shall be substi-

G tuted .namely:—

‘(n) “works” includes electric supply-line and any
building, plant, machinery, apparatus and any other thing
. of whatever description required to supply energy to the
public and to carry into effect the objects of a license or
sanction granted under this Act or any other law for the
‘clme being in force.’.

Amendment 4. In section 3 of the principal Act,—
of section 3. a ' ‘

(1) in sub-sectiori (1), for the words “grant to any person a
. license”, the words “grant after consulting the State Electricity
Board, a license to any person” shall be substituted;

(i) in sub-section (2),—
(a) in clause (a), in item (ii),—

(i) after the word ‘“cantonment,”, the word ‘“aero-
drome,” shall be inserted;

(ii) for the words “naval or military purposes”, the
words “defence purposes” and for the words “Engineer-
in-Chief, Army Headquarters, India”, the words “Cen-
tral Government” shall respectively be substituted,

(b) in clause (d),—

(i) in item (i), the words “and as to the limits of
price to be charged in vespect of the supply of energy,”
shall be omitted;

(ii) in item (i), for the words and figures “sections
5 and 7", the words and figures “sections 5 and 6” and
for the words and figures “section & or section 77, the
words and, figures “section 5 or section 6” shall be sub-
stituted. ‘

Amendment 5. In section 4 of the principal Act,~
of sectien 4, :
(i) in sub-section (1),—

(a) after the words “so requires”, the words “and after
consulting the State Electricity Board” shall be inserted;

‘ (b) in clause (c), for the words, brackets, figure and
- letter “sub-section - (3), -clause (b)”, the words, figures,
- Jetter. and bracke’ts “section 4A, sub-section (1)” shall be
substituted L ,
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(¢) in clause (d), for the words “where the licensee is,
in the opinion of the State Government, unable, by reason of
his insolvency”, the words “where in the opinion of the
State Government the financial position of the licensee is
such that he is unable” shall be substituted;

(d) after clause (d), the following clause shall be
inserted, namely:— i

“(e) where a licensee, in the opinion of the State
Government, has made default in complying with any
d1rect1on issued under section 22A.”;

(m) for sub-sections (2) and (3), the following sub- sectrxons
shall be substituted, namely: —

“(2) Where in its opinion the public interest so per-
mits, the State Government may, on the application or with
the consent of the licensee, and after consulting the State
Electricity Board, and the Central Government where that
Government is interested, and if the licensee is not a local
authority, after consulting also the local authority, if any,
concerned, revoke a license as to the whole or any part of
the area of supply upon such terms and conditions as it
thinks fit. : [ ‘

(3) No license shall be revoked under sub-section (1)
unless the State Government has given to the licensee not
less than three months’ notice, in writing, stating the
grounds on which it is proposed to revoke the license and
has considered any cause shown by the licensee within the
period of that notice, against the proposed revocation.

(4) Where the State Government might under sub-
section (1) revoke a license it may instead of revoking the
license permit it to remain in force subject to such further
terms and conditions as it thinks fit to impose and any
further terms or conditions so imposed shall bé binding
upon, and be observed by, the licensee, and shall be of like
force and effect as if they were contained in the license.”.

6. After section 4 of the principal Act, the following section shall Insertion of
be inserted, namely: — o | ; ngw section -
. 4A.

“4A. (1) Where in its opinion the public interest so perm1ts Amendment
the State Government, on the application of the licensee or ©°f licenses.
otherwise and, after consulting the State Electricity Board, and
if the licensee is not a local authority, also the local authority,
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k ~fif any, concerned, miay. malkie such: altepations -and;amendments
sinsthe/dermy -and conditiens: of a- license, including’ the provi-

. giong specified in seetion 3, sub-section (2), clause ¢f), as it
- othinkd it - ‘

: ~Provided that no.such -alterations or amendments shall be

. made except with the consent of the-licensee umless: such con-
- sent has, in the opinion of the State Government, been
©“‘unreasonably withheld. i

(2) Where the licensee has made an application under sub-
»aiseetion: §1) proposing any -altetations or amendments in his
license, the following prgvisions-shall- have:effect; nandely:—

- o) the lLeensee shall publish. a notice of the.applica-
- tion. infithe presenbed manner-and. with the. prescmbed parti-
culars, © :

, (b) the State’ Governmenlt shall not rake any altera-

- tions or amendments until all ‘'objections received by it with
reference to the application within three months from the
date of thé first publication of the notice- have been consi-
~dered; .

(c)in the case of an application propesing: alterations
or-amendments in the-area of supply ‘comprising:the whole
.:or anyﬁpar’c of rany cantonment, aerodrome; fortress; arsenal,
siddokyard jor-camp or of ‘any building or:place in‘the occupa-
tion of the Government for defence purposes, the State
Govrernment ‘shall not make any alteratlons or- amendments
except with ‘the consent of the Central’ Government.

. (3) Beftrermaking .any . altepations or amendments in a
i1 1icense {btherwise -than on the ;application of ithe licensee, the
“ Spate: Gaverriment sshall - publish | the - proposed -alterdtions or
amendments in the prescribed manner and with the prescribed
i ipartiewlarsrand consider:all objections receivied:by-it: withirefer-
ence to the proposed alterations or amendments.within three
months from the ‘date of the first publication of the notice; and
{here alteratlons or amendments havé been proposed in an area
B supply such as is- referred 'to in clause (c) of- sub—sectlon ),
* thie* Staté: Gm‘fernment shall not make any alterations or amend-

- UIpdetits ‘except with'the congent of thée Central ‘Government.”
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7. For sections 5, 6 and 7 of the prineipal Act, the following Spostitution
sections shall be substituted, namely:-~ tions for sec-
' tions 5, 6
and 7.

“5, (1) Where the State Government revokes, under section 5{;‘;{:"{1-’?;186

" 4, sub-section (1), the license of a licensee, the following provi- of aliensee
sions shall have effect, namely:— is revoked.

(a) the State Government shall serve a notice of revo-
cation upon the licensee and shall fix a date on which the
revocation shall take effiect; and on and with effect from.
that date, or on and with effect from the date, if earlier, on
which the undertaking of the licensee is sold to a pur-
chaser in pursuance of any of the succeeding clauses or
is delivered to a designated purchaser in pursuance of sub-
section (3), all the powers and liabilities of the licensee
under this Act shall absolutely éease and determine;

(b) the State Government shall enquire:;ff@m the State
Electricity Board, and where the licensed is not a local
authority, also from any local authority constituted for the
area within which the whole of the area of supply is includ-
ed, whether it is willing to purchase the undertaking;

(¢) if the State Electricity Board is willing to purchase
the undertaking, the State Government shall, by notice
in writing require the licensee to sell, and thereupon, the
licensee shall sell the undertaking to the State Electricity
Board; i A

(d) if the State Electricity Board is not willing to pur-
chase the undertaking, the State Government shall have
the option of purchasing the undertaking and if it elects to
purchase, it shall by notice in writing require the licensee
to sell, and thereupon the licensee shall sell the under-
taking to it; A !

(e) if the State Electricity Board is not willing to pur-
chase the undertaking and the State Government does not
itself elect to purchase it, the State Government in any case
‘where the local authority referred to in clause (b).is will
ing to purchase the undertaking shall by notice in writing
require the licensee to sell and thereupon the licensee shall
sell the undertaking to that local authority; '

(f) if no sale of the undertaking is effected under any
of the foregoing clauses and if any other person is willing
to purchase the undertaking, the State Government may by
notice in writing require the licensee to sell, and thereupon

“the licensee shall sell the undertaking to such other person.
351 M of Law—26. )
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(2) Whkere an undertaking is sold under sub-section (1),
the purchaser shall pay to the licensee the purchase price of
the undertaking determined in accordance with the provisions
of sub-sections (1) and (2) of section 7A, or as the.case may
be, sub-section (3) of that secton.

(3) Where the State Government issues any notice under
sub-section (1) requiring the licensee to sell the undertaking, it
may by such notice require the licensee to deliver, and there-
upon the licensee shall deliver on a date specified in the notice
the undertaking to the designated purchaser pending the deter-
mination and payment of the purchase price of the undertaking:

Provided th:elt in any such case, the purchaser shall pay to

‘the licensee, interest at the Reserve Bank rate ruling at the

time of delivery of {he undertaking plus one per centum, on the
purchase price of the undertaking for the period from the date
of delivery of the undertaking to the date of payment of the
purchase price. |

(4) Where befonz the date fixed in the notice issued under
clause (a) of sub-section (I) as the date on which the revoca-
tion of the license shall take effect, no notice has been issued to
the lidensee requiring him to sell the undertaking or where
for any reason no sale of the undertaking has been effected
under that sub-section, the !icensee shall have the option of
disposing of all lands, build'ngs, works, materials and plant
belonging {o the undeitfaking in such manuer as he may think
fit: :

Provided that if the licensee does not exercise such option
within a period of six months from the aforeraid date, the State
Government may forthwith cause the works of the licensee in,
under, over, along, or across any street to be removed and every

‘such street to be reinstated, and recover the cost of such

removal and reinstatement from the licensee.

6. (1) Where a license has bzen granted to any person, not
being a local authority, the State Electriety Board shall,—

(a) in the case of a license granted before the com-
~mencement of the Indian Electricity (Amendment) Act,
1959, on the expiration of each such period as is specified
in the license; and i

(b) in the case of a license granted on or after the com-

- mencement of the said Act, on the expiration of such period
not exceeding. twenty years and of every such subsequent
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period, not exceeding ten years, as shall be specified in this
behalf in the license;

have the option of purchasing the undertaking and such option
shall be exercised by the State Electricity Board serving upon
the licensee a notice in writing of not less than on2 year requir-
ing the licensee to sell the undertaking to it at the expiry of the
relevant period referred to in this sub-section.

(2) Where a State Electricity Board has not been consti-
tuted, or if constituted, does not elect to purchase the under-
taking, the State Gowernment shall have the like option to be
exercised in the like manner of purchasing the undertaking.

(3) Where neither the State Electricity Board nor the State
Government elects to purchase the undertaking, any lotal
authority constituted for an area within which the whole of the
area of supply is included shall have the like option to be
exercised in the like manner of purchasing the undertaking.

(4) If the State Electricity Board intends to exercise the
option of purchasing the undertaking under this section, it shall
send an intimation in writing of such intention to the State
Government at least eighteen months before the expiry of the
relevant period referred to in sub-section (1) and if no such
intimation as aforesaid is received by the State Government the
State Electricity Board shall be deemed to have elected not to
purchase the undertaking. ,

(5) If the State Government intends to exercise the option
of purchasing the undertaking under this section, it shall send
an intimation in writing of such intention to the local authority,
if any, referred to in sub-section (3) at least fifteen months
before the expiry of the relevant period referred to in sub-
gection (1) and if no such intimation as afeoresaid is received
by the local authority, the State Government shall be deemed
to have elected not to purchase the undertaking.

(6) Where a notice exercising the option of purchasing the
undertaking has been servad upon the licensee under this sec-
tion, the licensee shall deliver the undertaking to the State
Electricity Board, the State Government or the local authority.
os the case may be, on the expiration of the relevant period
referred to in sub-section (I) pending the determination and
payment of the purchase price.

(7) Where an undertaking is purchased under this section,
the purchaser shall pay to the licensee the purchase price deter-
mined in accordance w1th the provisions of sub-section (4) of
section TA. , f
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7. Where an undertaking is sold under section 5 or section 6,
then upon the completion of the sale or on the date on which
the undertaking is delivered to the intending purchaser under

-sub-section (3) of section 5 or under sub-section (6) of section 6,

as the case may be, whichever is earlier—

(i) the undertaking shall vest in the purchaser or the
intending purchaser, as the case may be, free from any debt,
mortgage or similar obligation of the licensee or attaching
to the undertaking:

Provided that any such debt, mortgage or similar obli-

gation shall attach to the purchase money in substitution for

the undertaking;

(ii) the rights, powers, authorities, duties and obliga-
tions of the licensee under his license shall stand transfer-
red to the purchaser and such purchaser shall be deemed to
be the licensee: :

Provided that where the undertaking is sold or-deliver-
ed to a State Electricity Board or the State Government,
the license shall cease to have further operation.

TA. (1) Where an undertaking of a licensee, not being a local
authority, is sold under sub-section (1) of section 5, the pur-
chase prica of the undertaking shall be the market value of the
undertaking at the time of purchase or where the undertaking
has been delivered before the purchase under sub-section (3) of
that section, at the time of the delivery of the undertaking and
if there is any difference or dispute regarding such purchase
price, the same shall be determined by arbitration.

(2) The market value of an undertaking for the purpose
of sub-section (1) shall be deemed to be the value of all lands,
buildings, works, materials and .plant of the licensee suitable
to, and used by him, for the purpose of the undertaking, other
than (i) a generating station declared by the licensée)not to form
part of the undertaking for the purpose of purchase, and (ii)
service lines or other capital works or any part thereof which

7

have been constructed at the expense of consumers, due regard /

being had to the nature and condition for the time being of

such lands, buildings, works, materials and plant and the state
of repair thereof and to the circumstance that they are in such
position as to be ready for immediate working and to the
suitability of the same for the purpose of the undertaking, but
without any addition in respect of compulsory purchase or of
goodwill or of any profits which may be or might have been
made from the undertaking or of any similar consideration.

i
/
/
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(3) Where an undertaking of a licensee, being a iocal
authority, is sold under sub-section (I) of section §, the pur-
chase price of the undertaking shall be such as the State
Government, having regard to the market value of the under-
taking at the date of delivery of the undertaking, may deter-
mine, | '

¢

(4) Where an uundertaking of a licensee is purchased under
section 6, the purchase price shall be the value thereof as deter-
mined in accordance with the provisions of sub-sections (1) and
2): l

Provided that there shall be added to such value such per-
centage, if any, not exceeding twenty per centum of that value
as may be specified in the license on account of compulsory
purchase.”. !

8. In section 8 of the principal Act— (/)\fmsi’é%’é‘rfn;

(¢y for the words, figures and brackets “section 7, sub-
section (1), neither a local authority nor the State Government
purchases the undertaking”, the words, figures and brackets
“section 6, sub-section (1), the undertaking is not purchased by
the State Electricity Board, the State Government or the local
authority” shall be substituted;

(ii) in the proviso, for the words, figure, brackets and
letter “section 5, clause (f), proviso”, the words, figures and
brackets “section 5, sub-section (4), proviso” shall be substi-
tuted. [

Amendment

9. In section 9 of the principal Act, in sub-section (1), for the of section o,

words beginning with “notice of the application to every local autho-
rity” and ending with “or intends to supply, energy”, the following
shall be substituted, namely:—

“notice of the application—
(a) to the State Electricity Board; and

(b) to every local authority both in the licensee’s area
of supply and also in the area in which such other person
supplies, or intends to supply, energy”.

10. In section 10 of the principal Ac:, for the words and figures Amendment

“sections 5, 7 and 8”, the words and figures “sections 5, 6 and 8" ?,f, section
shall be substituted.
11. In section 12 of the principal Act,;. Amendment
of  section

» Iz,

(i) in sub-section (2), for the words “owner and occupier”,

the words “owner or occupier” shall be substituted;
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(it) after sub-section (5), the following sub-section shall
be inserted, namely: —

“(6) In this section, “occupier” of any building or land
means a person in lawful occupation of that building or
land.. i

Amendment 12. In section 13 of the principal Act, in sub-section (1),—
of  section

13,

() in clause (a), the brackets and words “(not being a
service line immediately attached, or intended to be immediate-
ly attached, to a distributing main, or the repair, renewal or
amendment of existing works of which the character or posi-
tion is not to be altered)” shall be omitted;

(i1) after clause (e), the following Explanation <chall be
inserted, namely:— i

‘Explanation.—In clauses (a) to (e), the word “works”
includes a service line in, under, over, along or across a
railway even if such line is immediately attached or intend-
ed to be immediately attached to a distributing main, but
does not. include— : |

(i) any other service line so attached or intended
to be so attached to a distributing main, or

(ii) works which consist of the repair, renewal or
amendment of existing works of which the character
or position is not to be altered;’.

A mendment 13. In section 20 of the principal Act,—

of  section

20 (i) in sub-section (1),—

(a) after the words “to which energy is or has been
supplied by him”, the words “or any premises or land,
under, over, along, across, in or upon which the electric
supply-lines or other works have been lawfully placed by
him” shall be inserted;

(b) in clause (a), for the words “inspecting and. test-
ing”, the words “inspecting, testing, repairing or altering”
shall be substituted;
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(i1) in sub-section (2), for the words beginning with “the
District Magistrate or” and ending with “belonging to the con-
sumer”, the following shall be substituted, namely;—

“a Magistrate of the first class or in a presidency-town,
by a Presidency Magistrate and after giving not less than
twenty-four hours’ notice in writing to the oecupier—

(a) enter any premises or land referred to in sub-.
section (1) for any of the purposes mentioned therein;

(b) enter any premises to which energy is to be
supplied by him, for the purpose of examining and test-
ing the electric wires, fittings, works and apparatus for
the use of energy, belonging to the consumer”’;

(i) in sub-section (3), after the words “his premises”, the
words “or land” shall be inserted.

14. In section 21 of the principal Act,— mendment

of section
(i) in sub-section (1), o -

(a) after the words ‘“save as provided”, the words,
brackets ‘and figure “in any conditions made under sub-
section (2) or” shall be inserted;

(b) in the proviso, for the words “interfere with the
supply by the licensee of energy to any other person”, the
_ following shall be substituted, namely:—

“interfere with—

(a) the safety or efficient working of a
licensee’s electric supply-lines or other werks; or

(b) the supply of energy by the 11censee to any
other person”;

(i) in sub-sectign 2y ,— ’ | !

(a) the words, brackets and figure “Subject to the pro-
visions of sub-section (1)” shall be omitted;

(b) after the words “after consulting”, the words “the
State Eleetricity Board and alse” shall be inserted;

(4ii) in sub-section (3), for the word “cancel”, the words

“add any new condmon or cancel or amend” shall be substi-
wuted.
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15. After section 22 of the principal Act, the following sectinns
shall be incerted, namely:—

208

“22A. (1) The State Government may, if in its opinion it
is necessary in the public interest so to do, direct any licensee
to supply, in preference to any other consumer, energy requir-
ed by any establishment which being in the opinion of the State
Government an establishment used or intended to be used for
maintaining supplies and scrvices essential to the community,
is notified by that Government in the Official Gazette in this
behalf. 4

(2) Where any direction is issued under sub-section (1)
fequiring a licensee to supply energy to any establishment and
any difference or dispute arises as to the price or other terms
and conditions relating to the supply of energy, the licensee
shall not by reason only of such difference or dispute be entitled
to refuse to supply energy but such difference or dispute shall
be determined by arbitration.

(3) Where any agreement by a licensee, whether. made
before or after the commencement of the Indian Electricity
(Amendment) Act, 1959, for the supply of energy with any
establishment referred to in sub-section (I} expires, the licensee
shall continue to supply energy to such establishment on the
same terms and conditions as are specified in tlhe agreement until
he receives a notice in writing from the establishment requiring
him to discontinue the supply.

(4) Notwithstanding anything contained in this Act, or in -
the Electricity (Supply) Act, 1948, or in his license or in any s4 of ro4s,
agreement entered into by him for the supply of energy, a
licensee shall be bound to comply with any direction given to
him under sub-section (1) and any action taken by him in

pursuance of any such direction shall not be deemed to be a
contravention of section 23.

22B. (1) If the State Government is of opinion that it is
necessary or expedient so to do, for maintaining the supply and
securing the equitable distribution of energy, it may by order
provide for regulating the supply, distribution, consumption or
use thereof. A f

(2) Without prejudice to the generality of the powers con-
ferred by sub-section (1) an order made thereunder may direct
the licensee not to comply, except with the permission of the
State Government, with—

(¢) the provisions of any contract, agreement or requisi-
tion whether made before or after the commencement of
the Indian Electricity (Amendment) Act, 1959, for the supply
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(other than the resumption of a supply) or an increase in
the supply of energy to any person, or

(i) any requisition for the resumption of supply of
energy to a consumer after a period of six months, from the
date of its discontinuance, or ’

(iii) any requisition for the resumption of supply of
energy made within six months of its discontinuance, where
the requisitioning consumer was not himself the consumer
of the supply at the time of its discontinuance.”.

16. In section 23 of the principal Act, in sub-section (1), the Amerndiien
~ words “but may, save as aforesaid, make such charges for the supply °f sectior’
of energy as may be agreed upon, not exceeding the limits 1m_posed

by his license” shall be omitted.

17. In section 24 of -the principal Act, in sub-section (2), for the apcndment
. words “has been referred under this Act to an Electric Inspector”, of section
the words “which by or under this Act is required to be determined 4

by an Electrical Inspector, has been referred to the Inspector” shall
be substituted. : [

18. In section 25 of the principal Act,~— Amendment

£
(i) after the word “premises”, the words “or land” shall be 25 section

inserted; : l

(it) the words “for the purpose of supplying energy,” shall
be omitted. !

19. In section 26 of the principal Act,— Amendment

of section
(i) in sub-section (5), for the words beginning with “with- 26.

out giving” and ending with “his intention”, the following shall
be substituted, namely:—

“but he may by giving not less than forty-eight hours’
notice in writing to the licensee require the licensee to
connect or disconnect such meter and on receipt of any such A
requisition the licensee shall comply with it within the -
period of the notice”;

(i1) for sub-section (6), the. foﬂowmg sub-section shall be
substituted, namely:— . {

“(6) Where any difference or dispute arises as to
whether any meter referred to in sub-section (1) is or is
not correct, the matter shall be decided, upon the applica-
tion of either party, by an Electrical Inspector; and where
the meter has, in the opinion of such Inspector ceased to
be correct, such Inspectm shall estimate the amount of the

energy supplied to the consumer or the electrical quantity
351 M of Law—a7y
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contained in the supply, during such time, not exceeding

- six months, as the meter shall not, in the opinion of such
Inspector, have been correct; but save as aforesaid, the
register of the meter shall, in the absence of fraud, be con-
clusive proof of such amount or quantity:

Provided that before either a licensee or a consumer
applies to the Electrical Inspecter under this sub-section,
he shall give to the other party not less than seven days’
notice of his intention so to do.”

Amendmeént 20, In section 28 of the principal .Act,~
,of section 28,

(i) for sub-section (I), the following sub-sections shall be
substltuted namely —

-

“(1) No person, other than a licensee, shall engage in
the business of supplying energy to the public except with
the previous sanction of the State Government and in accord-
ance with such conditions as the State Government may fix
in this behalf, and any agreement. to the contrary shall be
VOid. . | i

(14) The State Government shall not give any sanc-
tion under sub-section (1)—

(a) except after consulting the State Electricity
Board; and i

(b) except with the consent—

(i) in any case where energy is to be supplied
in any area for which a local authority is consti-
tuted, of that local authority;

(i) in any case where energy is to be supplied
in any area forming part of any cantonment, aero-
drome, fortress, arsenal, dockyard or camp or of
any building or place in the occupation of the
Government for defence purposes, of the Central
Government; :

(iz’i)'in any area falling within the area of
supply of a licensee, of that licensee:

Provided that except in a case falling under sub-
clause (1), no such consent shall be necessary if the
State Government is satisfied that such consent has been,
unreasonably withheld.”;
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(i) in/ §\1b section (2), after the words “supplying energy”,
the words “to the pubhc” shall be inserted.

21. In section 29 of the principal Act, in sub-section (1), after Afmesf:gglg:t

the words “supplying energy”, the words “to the public” shall be 5,
inserted. , {

22. In section 30 of the principal Act, in sub section (1), for the Amendment
words, brackets, letters and figures beginning with “No person, other gf section
than a licensee” and ending with “as may be applicable”, the follow-
ing shall be substituted, namely:—

“No person other than a licensee or a person to whom sanc-
tion is granted under section 28, duly authorised under the terms
of his license or sanction, as the case may be, shall transmit or"
use energy at a rate exceeding two hundred and fifty watts

and one hundred volts— i

(a) in any street, or
(b) in any place,— (

(1) in which one hundred or more persoms are likely
ordinarily to be assembled, or

(i1) which is a factory within the meaning of the
Factories Act, 1948, or a mine within the meaning of
the Mines Act, 1952, or

(#1i) to which the State Government, by general or
special order, declares the pr0v1s1ons of this sub-gecticn

to apply, . i

without giving, before the commencement of transmissicn or
use of energy, not less than seven days’ notice in writing of his
intention to the Electrical Inspector and to the District Magis-
trate, or in a presidency-town to the Commissioner of Police,
containing particulars of the electrical installation and plant, if
any, the nature and the purpose of supply, and complying with
“such of the provisions of Part IV, and of the rules made there-
under, as may be applicable”.

23.-In section 31 of the principal Act,— Amendmen

of section
(i) after the word “railway,” where it occurs for the first 3%
time, the word “aerodrome,” shall be inserted;

(it) after the word “railway,” where it occurs for the second
time, the word “airway,” shall he inserted.

e
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Amendment 24. In section 33 of the principal Act,—

of section

33, (i) for sub-section (1), the following sub-section shall be
substituted, namely - |_

“(1) If any acc1dent occurs in connection Wlth the’

generation, transmlssmn supply or use of energy in or in’

‘connection with, any part of the electric supply-lines or

other works of any person and the accident results or is

likely to have resulted in loss of human or animal life or

in any injury to a human being or an animal, such person

shall give notice of the occurrence and of any such loss or
injury actually caused by the accident, in such form and
within such time as may be . prescribed, to the Electrical
Inspector and to such other authorities as the appropriate
Government may by general or special order, direct.”;

(1) in sub-section (2), for the words “The State Govern-

ment”, the words “The appropriate Government” shall be sub-
stituted; : :

|
(iii) after sub-section (2), the following sub-section shall
be inserted, namely: — | {
“(3) Every Electrical Inspector or other person holding
an inquiry under sub-section (2) shall have all the powers
of a Civil Court under the Code of Civil Procedure, 1908
~ for the purpose of enforcing the attendance of witnesses and
compelling the production of documents and material
objects; and every person required by an Electrical Inspector
or such other person as aforesaid to furnish any information
shall be deemed to be legally bound to do so within the
meaning of section 176 of the Indian Penal Code.”.

Amendment 25. In section 34 of the principal Act,—
of section ) ~
- 34 () for the words “State Government” wherever they occur,

the words “appropriate Government” shall be substituted;

(#1) in sub-section (2), for the words “the use of any electric
supply-line”, the words “the use of, and the supply of energy to,
any electric supply-line” shall be substituted.

Substitution  26. For section 36 of the principal Act, the followmg -section shall
of new'sec~’ be substituted, namely:— -

tion for

section 36. .

Appointment “36. (1) The appropriate Government may, by notification
fgsﬁgfggcal in the Official Gazette, appoini Auly qualified persons to be Elec-

trical Inspectors and every Electrical Inspector so appointed
shall exercise the powers and perform the functions of an Elec-

t

» 5,0f 1908, -

4% of 1860.
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trical Inspector under this Act within such areas or in respect of

such class of works and electric installations and subject to such .

restrictions as the appropriate Government may direct.

(2) In the absence of express provision to the contrary in
this Act, or any rule made thereunder, an appeal shall lie’from
the decision of an Electrical Inspector to the appropriate
Government or if the appropriate Government, by general or
special order so directs, to an Advisory Board.”.

27. In section 36A of the principal Act,—

(i) for sub-section (2), the following sub-section shall be
substituted, namely:—

“(2) The Central Electricity Board shall cons1st of the
following members, namely:—

(a) a Chairman and five other members to be nomi-
nated by the Central Government; '

(b) one member to be nominated by the Govern-

ments of each of the States, not being a Union territory,

to which this Act extends;

(¢) one member to be nominated by the Central
Government to represent each of the Unlon territories
of Delht and Himachal Pradesh,;

(d) one member to be nominated by the Central
Government to represent the Union territories of Mani-
pur, Tripura and the Andamans and Nicobar Islands;

(e) one member to be nominated by each of the
State Electricity Boards;.

(f) one member to be Aknominated by the Central

Government to represent the Federation of Electricity
Undertakings of India;

(9) one member to be nominated by the Railway
Board

\

(h) one member to be nominated by the Chlpf
Inspector of Mines appointed under section 5 of the
Mines Act, 1952; and

(i) one member to be nominated by the Indian
Standards Institution constituted under the Indian
Standards Institution (Certification Marks) Act, 1952. ”,

(i) sub-section (6) shall be omitted,

Amendment
of section
36A.,



